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The applicant has moved the present IVIA for early 
hem·ing of the Contempt Petition. From the material Jllaccd 
on record, it appears that the 1·espondents have challenged 
the judgment of tllis Tribunal in OA No. 48/2004 before the 
Hon'ble H1gh Court. The Hon'bie High court has directed 
the respondents to file Rcvi~w Applir.athm before this 
Tribunal. It is brought to our notice that the Department lias 
med Review A})plication but the same could not be taken Ufl 

fur admissinn/hearing due to non-avHilahility of Bench. 

In vie'\'i' of these facts, we are of tbe view that the 
present Contempt Petition does not survives at this stage. 
ArcnnHngly the smne !s dis1wsed of. In case the Re'.'tm.•,; 
Apillication liled by the res1wnrlcnts i:> ultimately dismissed 
by this Tribunal, the reSJHmdents shaH implement the 
judgem~nt of Hlis Tribunal within a pe1iod nf one m.on01 
from tlw date of dismissal of the Review applicatimt i.e. the 
time that. was granted by this Tribunal ·while disposing ofthis 
OA. 

\Vit~1 these observations ih~ Contempt P.zW.il.m ~s y.-'ircH 
ns M A sll:all stantl disposed of. Nntices issued to the 
rrspeudcnts arc hereby iHsdH~rged. 
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